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CENTRAL ADMINISTRATIVETRIBUNAL  
GUWHTI BENCH 

Original Application No, 278 of 2001 

5 .6. 2002 
Date of Decision...... 

Shri Praful Chandra Borah 	

Petitioner(s) 

Mr H. Rahman and Mr N. Borua 	

or the 

	

Versus 	 Petitioner(s) 

hUro of India and others 
dentf 

Mr X. Deb Roy, Sr. C.G.S.C. and 
arrna for•  priv.ate respondents 

..Advocate for the 

	

- 	
. 	R.3pQfldpt(5) 

THE HON I BLZ MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HQW'BLE MRK..K. SHARMA, ADMINISTRATIVE MEMBER 

1 eth judgm er, Reporters of local 
en 	 Papers may be allowed to see the 

2 

To be 
referred to the .Reporter or not; ? 

ethethejr Lordshjps wish to see the fair copy. of the Jidgme ? 
4o Whether l the Judgment is to be circu1at 

Eftl to the other Benches 	? 

Judgment delivered by Hon'ble : Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.278 of 2001 

Date of decision: This the 5th day of June 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Praful Chandra Borah, 
Technical Officer (A), 
Regional Research Laboratory, 

Jorhat, Assam 	 Applicant 
By Advocates Mr H. Rahman and Mr N. Borua. 

- versus - 

The Union of India 
The Director General, 
Council of Scientific & Industrial Research, 
New Delhi. 

.3. The Director, 
Regional Research Laboratory, 
Jorhat. 

The Controller of Administration, 
Regional Research Laboratory, 
Jorhat, Assam. 

Shri Ajit Baruah, Technical Officer(B), 
Regional Research Laboratory, 
Jorhat, Assam. 

Gobin Borah, Technical Offier(B), 
Regional Research Laboratory, 
Jorhat, Assam. 

K.C. Deori, Technical Officer(B), 
Regional Research Laboratory, 
Jorhat, Assam. 

Nilim Neog, Technical Officer(B),. 
Regional Research Laboratory, 
Jorhat, Assam. 

Jogamaya Hazarika, Technical Officer(B), 
Regional Research Laboratory, 
Jorhat, Assam. 

T.K. Bhattacharjee, Technical Officer(B), 
Regional Research Laboratory, 
Jorhat, Assam. 	 ......Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. and 
Mr S. Sarma for respondents 5 to 10. 



0 R DER (ORAL) 

CHOWDHURY.J. (v.c.) 

The legitimacy of the order dated 27.11.2000 

promoting the respondent Nos.5 to 10 from Grade 111(3) to 

Grade 111(4) in the scale of Rs.2200-4000, superseding the 

claim of the applicant, with effect from 1.2.1994 is the 

subject matter of adjudication in this application. 

2. 	In the application the applicant pleaded that he 

was first appointed as Senior Laboratory Assistant in the 

scale of pay of Rs.380-640 on 3.9.1980. He was promoted on 

up-gradation as Junior Technical Assistant in the scale of 

pay of Rs.425-700 as per the Velluri Committee Report and 

he was upgraded with effect from 1.2.1981. The respondent 

Nos.5 to 10 were initially appointed as Junior Laboratory 

Assistant in the scale of pay of Rs.260-430. These 

respondents were also given the benefit as per the 

Velluri/Varadrajan Committee to the next higher grade vide 

H order dated 2.7.1982. The respondent Nos.5 to 10 were 

promoted as Senior Laboratory Assistant in the scale of 

pay of Rs.380-640 with effect from 1.2.1981 and the order 

was issued on 2.7.1982, whereas the applicant was 

.1 appointed as Senior Laboratory Assistant on 3.9.1980 in ,. 

the scale of pay of Rs.380-640 and he was upgraded to the 

scale of pay of Rs.425-700 with effect from 1.2.1981 as 

H Junior Technical Assistant. The applicant was promoted as 

Junior Technical Assistant in the scale of pay of Rs.425-

700 with effect from 1.2.1981 and the respondent Nos.5 to 

were promoted on 1.2.1981 in the scale of pay of 

Rs.380-640. The applicant pleaded that ignoring his 



) 

:2: 

seniority, the respondents by the impugned order dated 

27.11.2000 	promoted 	eleven 	persons 	including 	the 

respondent Nos.5 to 10 overlooking his claim. The 

applicant pleaded that he possessed the same and similar 

qualification like that of the aforementioned respondents 

and that he was promoted prior to the respondent Nos.5 to 

10. In the circumstances the respondents fell into obvious 

error in overlooking his case. 

The respondents contested the case. In the written 

statement the official respondents stated that the 

respondent No.5 was promoted to the scale of Rs.1640-2900 

in the year 1994,. 	but his promotion was given 

retrospectively from 1986-87 as per Circular dated 

26.2.1983. The benefit of the promotion was extended to 

those respondents as a result of the late implementation 

of the Circular dated 26.2.1983. Denying the charge of 

discrmination, the official respondents in their written 

statement contended that they acted as per law and the 

case of the applicant would be considered on following the 

procedure prescribed. 

The respondent Nos.5 to 10 also separately filed 

their written statement. In the written statement these 

respondents stated that as per the norms, promotion from 

Junior Laboratory Assistant to Senior Laboratory Assistant 

was made on the basis of five yearly assessment promotion 

by holding DPC for suitability. The required qualification 

for the post of Junior Laboratory Assistant is HSSLC. 

Persons recruited to Junior Laboratory Assistant having 

B.Sc. were to get ten advance increments during their 

appo i n tment. In the instant case, the respondent Nos.5 to 

10 who were holders of B.Sc. degree were given the benefit 

of ......... 
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of 	ten 	advance 	increments 	during 	their 	initial 

appointment. They got the benefit of faster track 

promotion and accordingly the respondent Nos.5 to 10 were 

promoted on recommendation of a Special Assessment 

Committee. The respondents contended that the special 

assessment was to be made as per the Circular dated 

7.12.1990. As per the said circular when an employee of 

Group III and v-(A) in the scale of pay of Rs.2000-3500 

reaches the stage of Rs.2200, they would be eligible for 

the special assessment for the next scale of Rs.2200-4000 

in the same group. The said benefit of the aforementioned 

circular continued upto 31.8.1994 when it was replaced by 

the circular dated 24.5.1996. Accordingly the circular 

dated 7.12.1990 stood superseded with effect from 

1.9.1994. The respondent Nos.5 to 10 also contested the 

claim of the applicant that he was senior and contended 

1 that as per the Valluri Committee's Report all the 

incumbents became Junior Technical Assistant with effect 

from 1.2.1981. The aforementioned respondents also 

contended that the respondent No.5 was not called for 

selection in 1985-86, whereas the applicant was.called for 

the selection, but he was not selected. The applicant was 

selected only in 1986-87. In a review selection of 1985-86 

the respondent No.5 was found fit for promotion and the 

benefit of promotion given to him as of 1.2.1989 was made 

effective with effect from 2.11.1985. Thereafter by 

another order dated 5.11.1997 the promotion made effective 

from 2.11.1986 was further modified making the promotion 

effective from 1.2.1986 instead of 2.11.1986. 

5. 	We have heard the learned counsel for the parties 

at length. On consideration of all the materials on record 

it......... 



it is apparent that the applicant is admittedly senior to 

the respondent Nos.5 to 10. He also fulfilled the 

eligibility conditions. In, our opinion the case of the 

applicant deserves further consideration: Mr S. Sarma, 

learned counsel for respondent Nos.5 to 10, stated that 

the applicant was promoted on 28.12.2000 in the same grade 

on selection. We are, therefore, of the opinion that ends 

of justice would be met if a direction is issued to the 

applicant to place all the material facts narrating his 

grievances before the appropriate authority, namely 

respondent No.2 1  within four weeks from the date of 

receipt of the order and the authority shall consider the 

same and pass a reasoned order. The applicant is 

accordingly directed to make appropriate representation 

within the time specified and in case the applicant 

submits his representation, the authority shall lawfully 

consider the same and pass a reasoned order within three 

months from the date of receipt of the representation. 

6. 	With the above observation the application stands 

disposed of. There shall, however, be no order as to 

costs. 

'~ (~_ ~ L~ 
kc-)J~ 

K. K. SHARMA 
	 D 0WDHURY 

ADMINISTRATIVE MEMBER 
	

V ICE-CHAIRMAN 

n km 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

ORIGINAL APPLICATION NO .....12001 

Shri Prafull'à Chandra Borak 

Applicant. 

- Versus- 

Union of India & Others. 

Respondents 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHTI. 
N1 

An application under Section 19 of the 

Central Administrative Tribunal Act 7  1985. 

ORIGINAL APPLICATION N0!12001. 

Shri Prafulla Chandra Borah, 

Son of Late Puspa Dutta, working as 

Technical Officer(A) ,Regional Research 

Laboratory, Jorhat, Assam. 

.............. 	.Applicant. 

- Versus - 

Unionof India 

Director General, Council of Scientific 

&lndustriàl Research, Raj Marg, New 

Delhi —110 001. 

The Director, 	Regional Research 

Laboratory, Jorhat. 

The 	Controller 	of 	Administration, 

Regional Research Laboratory, 

Jorhat, Assam. 



ii 

\ 

• 	0 	., \1 pL 	'15. Shri Ajit Baruah, Technical Officer(B), 

L 1L 4c& Regional Research Laboratory, Jorhat, 

4 6 
2-92 

Assam. 	 \ 

	

- 	6. Gobin Borah, Technical Officer(B), 

8 1 	 Regional Research Labatory, Jorha 	I 

Nilim 	Neog, 	Technical 	Officer 

(B),Regional 	Research 	Laboratory, 

toO ) Jorhat, Assam. 

Jogamaya Hazarika, Technical Officer 
-I  H 

(B), Regional Research Laboratory, --

Jorhat, Assam. 

T.K. Bhattacharjee, Technical Officer 

A----- ,- ssam. 

7. K.C. 	Deori, 	Technical 	Officer 

(B),Regional 	Research Laboratory,, 

Jorhat, Assam. 

L (B), Regional Research Lal: 

Jorhat, Assam. 

Opposite 
/ 

(Respondents) 

_(' 

I. 	Particulars of the order against which , this application is 

made. 
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This application is made against the order dated 21.11.2000 

passed by the Administrative Officer,Regional Research 

Laboratory, Jorhat, rejecting the representation filed by the 

applicant (Annexure - 6). 

Jurisdiction: 

The applicant declares that the cause of action of the 

applicantion is within the jurisdiction of the Tribunal. 

Ill. 	Limitation 

The applicant further declares that this application is filed within 

the prescribed period of limitation. 

IV. 	Facts of the case: 

That your humble applicant is a citizen of India and is a permanent 

resident of Jorhat and presently working as Technical Officer(A) in the 

Regional Research Laboratory, Jorhat, Assam. 

3I'Tfr 	r LchMJ Tic 4cce 
That your humble applicant passed 13.4c Examination and was initially 

appointed as Senior Laboratory Assistant in the scale of pay Rs.380 - 640/-

p.m. on 3.9.80. That your humble applicant was promoted on up gradation 

as Jr. Technical Assistant in the scale of pay of Rs. 425 - 7001- p.m. as per 

Velluri Committee Report and he was upgraded on 1.2.1981. 

3 	That your humble applicant beg to state that respondent No.5 to 10 

were initially appointed as Jr.Laboratory Assistant in scale of pay of Rs.260- 

430/-. The respondent No. 5 to 10 were giving the benefit as per 

ValluriNaradrajan Committee and they were promoted to the next higher 

I.., 



grade by the office Memorandum No. RU-I (24)-EsttI62 dated 2.7.82. As per 

the said promotion order the respondents were promoted as Sr. Laboratory 

Assistant in scale of pay of Rs.380-640/- and they were given the benefit of 

promotion from 11.2.81. 

4. That your humble applicant begs to state that the respondent No.5 to 10 

were promoted as Sr.Laboratory Assistant in salè of pay of Rs.380-640/-

with effect from 1.2.81 and the order was issued on 2.7.82. When the 

applicant was appointed as Sr. Laboratory Assistant on 3.9.80 in scale of pay 

of Rs.38040/ and he was upgraded to the scale of pay of Rs.425-700/-

from 1.2.81 as J. Technical Assistant which is a higher grade post then the 

respondent No.5 to 10. Your humble applicant was promoted as Jr. Technical 

Assistant in scale of pay of Rs.425-700/- with effect from 1.2.81 and the 

respondent no.5 to 10 were promoted on 1.2.81 in scale of pay of Rs.380- 

640/-. 

A copy of the office memorandum dated 2.7.82 is 

enclosed herewith and marked as Annexure —1. 

That yOur humble applicant begs to state that as per Valluri 

Committee Scheme after every 5 years of service in one grade an 

assessment is to be held for promotion to the next higher grade and 

accordingly in 1985-86 assessment was held for next higher grade and so 

Iour humble applicant was allowed to appear along with Shri R.K.Bora and 

hri Bimal Saikia for promotion to the next higher grade. 

-That your humble applicant begs to state that in the said selection your 

iumble applicant could not come out successful and in the next assessment 

ew which was held in 1986-87, your humble applicant was declared 
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passed and he was considered for promotion for the post of Sr.. Technical 

Assistant in scale of pay of Rs.1640-2900/- p.m. 

7. 	That your humble applicant begs to state that Shri Ajit Baruah the 

• respondent No.5 appeared in the assessment interview 1n1986-87, 1987-88 

and lastly in 1988-89. In 1988-89 selection Shri Ajit Baruah was declared as 

passed in the assessment interview and he was considered for the post of Sr. 

Technical Assistant in scale of pay of Rs.1640-2900/- p.m. 

It may be mentioned herein that your humble applicant was 

promoted as Sr. Technical Assistant in 1986-87 and he was considered for 

promotion in the post of Sr.Technical Assitant in 1986-87 and he was gEven 

the scale of pay of Rs. 1640=2900/- in 1986. But the respondent No.5 was 

promoted in scale of pay of Rs.1.640-2900/- in the year 1994although he was 

declared to have qualified for the same in the year 1988-89. As such Shri Ajit 

1 Baruah is junior then your humble applicant in scale pay of Rs.1640-2900/-

as Sr.Technical Asssitant. 

8. That your humble applicant begs to state that Respondent No.5 to 10 who 

were promoted in Grade —Ill (I) in scale of pay of Rs.425-7001-(PR) earlier 

but by office memorandum No.RLJ-9(2)EsttI91 dated 14.6.91 issued by the 

Administrative Officer giving promotional benefit from the date shown in 

column as follows :- 

Respondent No.5 Shri Ajit Baruah 1.2.82 

Respondent No.6 Shri Gobin Bora 1.2.85 

Respondent No.7 Shri K.C. Deori 1.2.85 

Respondent No.8 Shri Nilim Neog 1.2.85 

Respondent No.9 Mrs. Jogamaya Hazarika 1.12.87 



Respondent No.10 Shri T.KBhattacharjee 	1.2.82 

A copy of the office memorandum dated 14.6.91 

is enclosed herewith and marked:as  Annexure- 2. 

That your humble applicant begs to state that by an office 

morandurn No.RLJ-10(2) Estt./94 dated 2.11.94 Shri Ajit Baruah 

pondent No.5 was again promoted on and from 2.11.86 in scale of pay of 

1640-2900/- in the name of recommendation of the assessment 

ommittee. But in fact, as stated earlier Shri Ajit Baruah was declared fail in 

assessment which was held in 1986-87 and lastly he was declared 

in 1988-89 selection in scale of pay of Rs. 1640-2900/-. 

A copy of the office memorandum No. dated 2.11.94 is 

enclosed herewith and marked as Annexure- 3. 

That your humble applicant begs to state that in the same way and in 

name of assessment under MANAS Scheme Mrs. Jogamaya Hazaika, the 

)ondent No.9 was shown to be promoted from grade Rs.1640-2900/- to 

; ,,2000 - 3200/- as Technical Officer(A). 

It may be mentioned herein that the said Mrs. Jogamaya Hazarika was 

sent from services during the said period as she has gone abroad with her 

'c 	
sband and she cameto India and she was allowed to join in the service 

er a break in service and she was shown to have join as Jr. Technical 

stant with effect from 5.4.1991. But ultimately this date was changed and 

it ivas shown as 1.12.1987, the reason of which is best known to the authority.  

a ,  
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That your humble applicant begs to state that when the services of any 

officers was declared discontinued and the services of respondent No.9 was 

discontinued the said services cannot be shown as continuity of services and 

given her undue benefit of promotion in the name of new MANAS Scheme.. 

A copy of the office memorandum dated 17.5.1995 is 

enclosed herewith and marked as Annexure —4. 

That your humble applicant begs to state that normally an assessment 

in the higher grade may take place after every 5 years as per the 

recommendation of Valiluri Committee which is replaced by MANAS. In both 

the schemes, assessment in the next higher grade may take place after 

every 5 years. As such when by this memorandum dated 14.6.1991 issued 

by giving effect the date of promotion in 1982-85 the next memoridum was 

issued on 2.11.1994 again giving effect of the next promotional benefit under 

another scheme within one or two year. But the office memorandum dated 

2.11.94 normally shows that the benefit of promotion to. the resporent No.5 

once giving in 1982 and thereafter in 1986 but the respondent No.5 was 

declared unsuccessful in the assessment in interview in the year 1986 and 

1987 and lastly he appeared in 1988 and came out successful. 

That your humble applicant begs to state that after 5 years the 

assessment for next higher grade was held in the year 1985-86 but the case 

of your humble applicant was not considered for promotion in the next grade 

but ultimately on t your humble applicant was promoted after duly 

assessed for promotion in scale of pay of Rs.550-900/s per new 

assessment scheme. 
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14.That your humble applicant begs to state that thereafter he again 

appeared for next assessment promotion as Technical Officer (A) after 5 

years and he was promoted as Technical Officer (A) in scale of pay of 

Rs. 2000-3500/- on and from 1.2.92. 

I 
1: 

15. 	That your humble applicant begs to state that as per the Valluri 

Committee, which was substituted by MANAS all the assessment for next 

higher grade promotions are to be fixed after 5 years in a paicular grade 

and accordingly your humble applicant was first promoted in 1981 next he 

was promoted in 1987 and the last promotion was in 1992 and thereafter 

though the assessment was due in case of your humble applicant but the 

same was not done till to-day for the reason best known to the authorities. 

The last promotion of your humble applicant was due in 1997 but the 

assessment was not held till to-day in case of your humble applicant but the 

promotion were given to the respondent No. 5 to 10 without any duration as 

'Ispecified in the scheme of every 5 years. The respondent No.5 to 10 were 

promoted illegally and without authority and in the name of assessment the 

1respondent No.5 to 10 were given undue benefit and they were promoted by 

the authority .:without any norms and guidelines issued by the Valluari 

pommittee and MANAS and now all 	the respondents 	are shown to be 

&omoted as Technical Officer(B) in scale of pay of Rs.2200-4000/-( PR) 

ich is a higher grade then your humble applicant. 

6. 	That your humble applicant begs to state that the office memorandum 

6RLJ-106(REC)/99/SA dated 27.11.2000 was issued by which all the 

Li 
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respondents were shown to be promoted in the name of specaI assessment 

but the case of your humble applicant was not considered for next higher 

grade promotion which was due from 1997. 

A copy of the 	office memorandum dated 

27.11.2000 is enclosed herewith and marked as 

Aflexure-  5. 

17. 	
That your humble applicant begs to state that your humble applicant 

submitted representation 	one after another against illegal action of the 

respondents for violation of guidelines issued under the scheme of promotion 

but the said representation Was not considered 

18. 	
That your humble applicant begs to state that as per representation 

H 
filed by the humble applicant a Committee was constituted by the Director of 

Regionai Research Laboratory, Jorhat to examine these aspects and on the 

asis of the representation filed by your humble applicant the entire matter 

as studied and a note was put up by the Sectional Officer (Recruitment) 

hri B.J. Deorj in which all the anomalies was discussed serially and on the 

asis of the said report a Committee was Constituted to examine the matter. 

19. 	
That your humble applicant begs to state that as per the report 

LJbmitted by Sectional Officer (Recruitment) cell prepared a note stating 
all 

tIe anomalies and it was placed before the committee to consider the case 

df your hunible applicant. The office note dated 12.1.99 prepared by the 
- 

Sectional Officer of Recruitment cell may be called for by the Hon'ble 

Tibunal to examinethe matter. 
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20. 	That your humble applicant begs to state that the recruitment cell by 

its office note dated 12.1.1999 examine the entire matter and it was held that 

irregularities has been öommitted in case of promotion and a Committee 

was constituted with the following members viz :- 

Shri P.C. Borthakur 

Shri T .C. Sharma, 

Shri P.C. Rajkhowa. 

	

21. 	That your humble applicant begs to state that a Committee was 

constituted and examine everything and the committee opined that 

there were anomaly and irregularity in case of promotion and they 
S 

suggested to take appropriate action and to fix up responsibility 

against the officers concerned for such irregulanties. 

	

22. 	That your humble applicant begs to state that 	as per the 

representation submitted .by your.humble applicant that though a Committee 

was constituted and it was assured by the authority that the case of your 

humble applicant was considered but ultimatel, by an office memorandum 

No.RLJ-95(REC)/97 dated 21.11.2000 it was informed to your .humble 

applicant that the case of your humble applicant cannot be considered. 

23. 	That 	your humble 	applicant begs 	to 	state that 	though the 

representation was considered by the duly constituted Committee and the 

Committee has submitted report under the signature of Shri B.J.Deori, 

Sectional Officer (Rectt) on 12.1.1999 nothing was done on the basis of the 

•1 
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recommendatio and ultimately the prayer of your humble applicant was 

rejected and allowed the illegal activities to continue by which the respondent 

No5 tolO who are junior to your humble applicant at the time of initial 

appointment are now enjoying the benefit of promotion gaining illegally and 

are now shown to be senior than your humble applicant. 

A copy of the office memorandum dated 21.11.2000 is 

enclosed herewith and marked as Annexure . 

24. 	That your humble applicant begs to state that there is no other 

alternative but to file this applicant before this Hon'ble Tribunal as the 

rpresentatjon of the humble applicant was rejected by the authority. 

L 	LEGAL GROUND FOR RELIEF 

For that your humble applicant is senior to the Respondent No.5 to 10 as 

your humble applicant was initially appointed as Sr.. Laboratory Assistant 

and was promoted as Jr.Technical Assistant in the pay of Rs.425-7001-

on 1.2.81 while the respondents No.5 to 10 were promoted as Sr. 

Laboratory Assistant in scale of pay of Rs.380-6401- on 2.7.82. 

For that your humble applicant was promoted in the scale of pay'of 
97 

Rs.1640-2900/- in 1986-and Shri Ajit Baruah, the respondent No.5 was 
8-9 

promoted in the year 1988-so he cannot be make senior than your humble 

applicant. 

For that your humble applicant is always senior than the respondent No.5 

to 10 as the promotion of your humble applicant was routed as per the 

guide line for duration of 5 years but the respondent No.5 to 10 cannot be 



12- 

made senior giving undue benefit by violating the gUidelines issued by 

Vallurj Committee or MANAS as the minimum duration of promotion from 

one to another grade is 5 years in all the schemes. 

For that your humble applicant is senior in entry level than the 

respondent No.5 to 10. As such the respondent No.5 to 10 cannot be 

promoted . earlier than your humble applicant but they were shown 

promoted as Technical Qificer (B) by the office memorandum dated 

27.11.2000 for the reason best known to the authority. 

For that the promotion order which was issued on 27.11.2000 giving 

effect the scale of Rs.2200- 4000/- to all the respondents No.5 to 10 in 

the name of special assessment is illegl as your humble applicant was 

all along senior but .ignorIng... the, claim, of yourJiumbie_ applicant 

respondents No.5 to 10 cannot be promoted again and again to make 

them senior than your humble applicant. 

For that your humble applicant was promoted as Technical Officer(A) in, 

the scale of pay of Rs.2000-3500/- on 1.2.92 and the respondents no.5 to 

10 were not promoted in 1992 in the scale of pay of Rs. 2000-3500/-. 

T. For that your humble applicant was promoted as Technical Officer(A) in 

1992 his next promotion was due in 1997 but the assessment was not 

held for the reason best known to the authority. On the other hand the 

respondent No.5 to 10 who were not promoted as Technical Officer (A) in 

1992 are now promoted as Technical Officer(B).by the order dated 

27.11.2000. which is illegal and without any authority of law. 

8. For that your humble applicant was senior in initial appointment and also 

senior in the grade of Rs.2000- 3500/-who was promoted in 1992. He 

cannot be deprived of from getting next higher promotion after 5 years 



4 

12, 

i.e. 1997 on the other hand the respondents No.5 to 10 were promoted in 

• 	the next higher scale of pay of R.2200-4000I- by the office memorandum 

dated 27.,1 1.2000 which is highly irregular and illegal. 

.9. For that the actiofls of the respondents giving undue benefit to the 

respondents No.5 to 10 is not tenable in law and as per Valluri or under 

MANAS scheme. 

For that while giving undue benefit to the respondents No.5 to 10, the 

• respondents authority acted illegally and misinterpreted the Valluri 

Committee report and the scheme of promotion under the scheme of 

MMANAS. 

For that in any view of the matter the action of the respondents depriving 

humble applicant and declare him the Junior from the respondents No.5 

to lOis illegal and without any jurisdiction. 

.11. 	 DETAILED OF THE REMEDY EXHAUSTED 

There is no other remedy except filing this application before this 

Hon'ble Tribunal. 

III, 	MATTERS NOT PENDING IN ANY OTHER COURT/TRIBUNAL 

The applicant declared that he has not filed any other application 

before any court/Tribunal. 	 . . 	. 

11 

11 	J 



RELIEF PRAYED FOR 

K 
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/ I ntne respondent may be directed to cancel the office memorandum 

No.RL'J- 106(REC)99-SA dated 27.11.2000 and also to cancel the promotion 

2rerof respondent No.5 to 10 above your humble applicant as your humble 

applicant is senior than the respondents No.5 to 10 in initial appointment as 

well as in scale of pay of Rs.2000-3500/- as the humble applicant was 

promoted in 1992 in the said scale. OR 

Direct the respondents to issue the promotional benefit order to your 

humble applicant from the date of his juniors were promoted. 

INTERM RELIEF PRAYED FOR 

Not to effect the promotional order dated 27.11.2000 issued under the 

office memorandum No. RU-I 06(REC)199-SA dated 27.11.20-00. 

PARTICULARS OF POSTAL ORDER - 

Postal order No.  

Date of issue 	.-?a 	2d 
 

Issued from 

Payable at 	 44 

DETAILS OF INDEX 

An index s -iowing the particulars of documents is enclosed. 

LIST OF ENCLOSURES: 

As per Index.. 

I 
I 
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VER!FICATJON 

I Shri Prafulla Chandra Borah son of Late Puspa Dutta aged 

about years, resident of A. T. Road, Jorhat, Assam, 	District Jorhat, 	do 

hereby solemnly affirm and verify the statements made in this application as 

follows:- 

That I amthe applicant in the above application and as such I 

am acquainted with the facts and circumstances of the case. 

That I am fully competent to verify this application and I do 

verify this application as true to my knowledge and belief and 1 have not 

suppressed any material facts. 

And I sign this verification on this the 	'... Day of July, 

2001. at Guwahati. 

/ 

Place : 	 DECLARANT. 

Date: 
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REGIONAL REE.MLCH LABORATORY: : JOREfAT: :ASSA. 
(Council of•Scjentjfic and Industrial Research ) 

No..RLJ-1(24)-Est/62 	. 	 Dated 2.782, 

%OFIIE IORiWI 

Sub:-?romotion to the next hiher grade under new 
assessment Valluri/Varadrajan Committee - 

Consequent on assessment and promotion of the following 
incumbents to the next hiher rae based on new.ssessment & 
'romotion Rules, the Director, R.R.L.,Jorhat has been pleased to 
aprove the fixatior of their. oay as shown biow :- 

Si, Name with Desiiiation:ade No.:Effective:Pay :Next :Pay after 
No. 	. . 	 to which dt.of 	

Llix  dt.of more- 
promoted promotion ed mere ment. 

ment. 

(1) 	(2) 	 (3) 	(4) 	(5) 	(6) 	(7) 

Dr.P.O.BaruaJi,SSi, 	iV(i) 1.2,81 Ps.740/- 1.2.82 .780/. 
Srl B.P,Misra H 	 . 	nT(i) 1.2.81 i.740/- 1.2.82 Rs,780/- 

Slri Biiwd Xr.Gogoi.SSA 	iV(i) 1.2.81 R.74O/- 1,2.82 Ro .780/- 
' N.C.Baruah, ESA 	ri(i) 1.2.81 is.740/- 1.2.82 P.780/- 
" run Borinakur,S 	IV(i) 1,2.81 Rs.740/- 1..82 }.780/- 

6." Ranju Dua,S 	lV(i) 11,2,81 P4740/- 1.2.82 .780/ 
7.Mrs.Neelima Saikia,3LA 	111(1) 1.2.81 R.455/- 1.2.82 R.470/- 

.8.SL1 D.IC.Dutta,oLA 	111(1) 1.2.81 Rs.465/- I.2082 s.470/- 
.9,!Irs..P.iaiicia," 	111(1) 1.2,81 Rs.470/- 1.2.82 Rs.485/- 

10.14li55 A1TalukdarLA 	111(f) 1.2.81 Rss . 425/- 1,2.82. Rs,.440/- 
1:1.3ri Dipak Kr.Bordoloi 	111(1) 22.10.81 1,.425/-1.10.82 Rs.440/- 
12,5rj T,P.Saikia,.5L. 	111(1) 1.2.81 Rs.455/ 1.2.82 Rs.470/- 
13,hr5 .Niva Baruah,fl/ister 11(4) 	1 .2.81 Rs.485/-  1 .2.82 Rs.500/- 
4.ri Lilim Kr.Neog,J1A 	11(3) 	1.2,81 Rs.33O/ 1.2,82 i,392/- 

i5.Mrs.J(Sa1k1a)Hazarika,JL. 11(3) 	1.2.81 R.38Q/- 1,2.82 R.392/- 
16.5ri Ajit Ch.Ba1uth,dLa 	II) 	1.2.81 1?.s.392/ 1.2.82 Ps 

Contd......2. 

01-  

4 	 .. 
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' 1a;e with Designation:Grade No.:E±'fective:Pay :Next:Pay after - 

No. 	 to which date of fixed dt. 	incre- 
p:roinoted promotion 	of 	rient, 

mere- 
inent. 

:17,0-ri K.C.Deori,JLAi(3) 1.2.81 P.,350/- 1,2,32  Ps.391- 
18.Sri Om ±raah 	ahu,cjLa I1(3) 1..81 1.380/- 1,2.82 Rs.392/- 
19.Sri T,R.Bllati:achar3ee " ii) .2,81 R,592/-  102.82  Rs.404/- 
2O.3ri 11.K..buragonain,i1i 11(3) 1.2.81 s.80/- .2.82 s.392/- 
21.Sri N.N,DuLta, wA 11(3) 1.2,81 Rz.8O/- 1.2.82 r.392/- 
22.Sri Gooin Oh.Borah,dLA II() 1.2.81 Rs.380/- 1.2.82 Rs.392/- 
23,Sri Surendra Nath Borah, 11(1) 1,2.81 .284/_ 1.2.82 R.29O/- 
24.Sri Norendra Nath Borah, 11(1) 1,2,81 P,266/- 1.2.82 Ps,272/- 

F/Asstt. 

25.Sri Hiren Ch.Boa,F/.sstt.II(1) 1.2.81 Rs.266/-. 1.2.82 P.272/- 

Sd!- N.C.Sarniah. 

Section Officer. 

Co-y to :- All person concern. 

Copy to :- 1) Accounts 066tion. 

Bill Section. 

ill ersonal file. 

Sd!- 
Section Officer. 



ANNEXURE - 2  
I1 	 COPY 	3)0 

REGIONAL RESEARCH LABORATORY::JORHA.T-785 006 

	

No.RLJ-9(2)-Estt/91 	 June, 14 -1991. 

OPICE 1MORALUiwi 

In partial.inodification of office Memorandum quoted 
against each individual and in accordance with OSIR circular 
No.17(65)/83-CTE(PPS)/IV dated February 26,1983 the Director, 
RRL, Jorhat has been pleased to aprove that the following incam-
bents who were earlier promoted to Grade 111(1) Rs.425-700(PE) 
from the dates mentioned against their names be placed in 
Grade III (1) with effect from November 2, 1981 : -  

Name of incumbents 	Office Memorandrn & Date of promotion 

~Z 2,
1. Shri G-obin IBorah 	No.RLJ_10(2)-stt/85 cit 15.7.85 

 It 	D.P.Sahu 	 -do- 	 1.2.85 

3. " 	 K.O. Deuri 	 -do- 	 1 .2.85 

	

i 14. 
" 	 R.K.Buragohain 	-do- 	 1.2 0 85 

5. 	Nilim tTeog 	 -do- 	 1.2.85 

60. it : 	N.N.Dutta 	No.RLJ-1O(2)-Estt/86 dt.4.8.86 	1.2.85 

7. it 	I'Iukül Borkotoky 	-do- 	 1 .9.85 

	

" 	 TLBhattacharjee No.RLH-i02)-EStt/86dt 30.4.84 1 .28} 
1it Bariith 	No PTJ_10c2)-EStt/84 cit. -to- 	1.2.8 

1Mrs.f6gomva ffazarika No. t,J-1O24)-Estt/9O(KRAS) 	1.12,87 
dt. 5.4.91. 

rt 

All other conditions of their appointment on promotion 
to the.Grade III (1)  i.425-700 (PR) as notified earlier will 
remain unaltered. 

Sd!- N.C.Sarmah. 
Administrative Officer 

To 

All concerned. 

Copy to :-  1. Accounts Section 

2. Bills Section. 

3, personal Files. 

Administrative Officer* 

t2, 2_  

- 	H 	- 	 • 	 • 	 •, 	 • 	 . • • 	 - 



-do- 

-do- 

-do- 

-do- 

-do- 

.-d 0-

-do-

-do-

-do- 

03 Sh Mukul Barkatoky 	-do- 

04 Sh R.8,Bharali 	 -do- 

05 Sh Somiran Borthakur -do- 

06 Sh Aj it Baruah 	2 -do- 
OP 

07 

08 

Sh Govind Oh Borah -do- 

Sh N.O.Laskar -do- 

/09 Sh Nilim Neog -do- 

10 Mrs Jogomaya Hazarika -do- 

11.S'b K.C.Lek1iok -do- 

02.11.86 

20.01 .87 

•t.Oi .87 

02.11.86 

02,11.86 

10.02.87 

02.11.86 

02,11.86 

1 5.01 .87 

r4~ 1  
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REGIONAL RESEARCH LiBORPTORY :: JORHAT 785 006 

NÔ.RLJ - 10(2)Estt/94 	 tedO2.1i,94' 

OFFICE MEMOEiANDUM 

On the recommendation of the Assessment Committee which 
met on 25410.94, the Director, RRL, Jorhat has been pleased to 
accord approval to te promotion on assessment of the following 
incumbents wider the 'New Recruitment & Asessment Scheme./ 

SL Name of candidate : Present Grade : rade to 	: Effective dt. 
No 	 & Pay scale 	which promo- of promotion 

ted & Pay 
scale. 

01 Sh O.P. Sahu 	Gr.III(1) 	G.III(2) 	02,11.86 
Rs.1400-2300 

NJ' 02 Sh K.C.Deori 	 -db- 	—1----dtj 	02.11.86 

The abve incumbents will continue to perform the same 

19 Z 	L- duties and such other and higher luties as may be CD  
, VC 	 assigned by the Di'ector. 

(ii) Their pay will be fixed according to normal rules and 
as indicated in the Valiuri Comm ttee recornmendations. 

o i1t 
. . * . C... 

k 3 f -~ _ I f ' 
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They will be on probation for a period of two 
years w.e.f. the date of issue of t is order. 
The period of pro;ation may be extended or 
curtuiled at the discretion of the competent 
utiiority. On satisfactory completion of the 
probationary period, they will be eli.ible  for 
re.•ulatr aopointment in the grade till farther 
orders. 

They will continue to he overred by other terms 
& conditions of their aipointment in OSIR. 

Sd/- P.P. Bhattacharjee. 
Controller of Administration 

To 

All the pr.omotthes listed above. 

Copy to :- 1) tIccounts Section 

Bills 3ection. 

Personal rile - 11 copies 

PS to Director. 

J.11 Head of Division. 

- 

Controller of Administration 
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i1 T 	 T 
.L' . - i. 

09 Sh Somiron ii3orthkur -d0- 

10 i1rs.Joyuaya Hzaika 	-do- 

11 Di: .0,Dutta 	 TV (2' 

12 Dr E.3. Sinj;h 

' - I 

Th3. 3000 - 4500 
-do- 

Ai,'A/i cxv 

4, 	 C 0 -_ 

};:EGIONAI RE3E;R0Ij 	B;Gy : JO1T 785 006 
/ 

O.LJ-10(24)Estt/95 	 Dated 1 7 , 5,95 

OiFi0E iLOR\Ui 

On the recommendation of the Assessment Committee which 
ias met on 1 4.05,95, the Director, IiRL, Jorhat has been pleased 
to accord aproval to the promotion of the follot'ing incumbents 
on their assessment under 	. 

i name of candidate : Present G-rade:Grade to which :iffective No & 	r scale romoted & Day date of 
scale. promoticin. 

01 h Blauden Earuah iii 	(1) 111(2) 1 2.05,91 
s,l40Q -2300 s,1640- 2900 

02 Mrs P. Deka -do- -To- 02.12.91 

03 3h Jayanta Bora -Jo- -do- 02,05.91 
04 Sh Mukihur Rehmn -Jo- -LO- 27,11,91 
05 ih .iujjal Sarmah -do- -do- 28.11.91 
06 h U 3 Bhattacharjee -Jo- -do- 27.11.91 
07 h (.0, Lekhok III (2) III 	(2) 15,01,92 

,1640- 2900 Ps.2000- 3500 

-Jo- 10.02.92 
-do- 19,01.92 
-do- 02,11.91 

iv 	(2) 02.04,91 
P700 - 5000 

-do- 01 .02.92 

13 hr P.O.Borthakur 

14 Dr .V.Rao 

15 Dr . G-arg 

Iv(3) 
s.3700 - 5000 

-C' 0- 

-do- 

	

IV(3) 	 01.01,92 
Rs,4500 - 5700 

	

-do- 	 09.07.91 

	

-do- 	22.10.91 

--------------- 

•,...,. . 

c4es T- 
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• (i) The above incumbents will continue to peri'orm 

the same duties and suhh other and higher duties 

as.riay be assigned by the Director.. 

Their pay will be fixed according to normal 

rules and as per provisions of NLULS. 

They will continue to be governed by other terms 

and conditions of their apoointment in Ott. 

d/-P.P.Bhattacharjee. 
Controller of Administration. 

To 

All promotees. 

CoDy to :- 1, Accounts Section 

2. Bills section 

3.Personäl file 

PS to Director 

Head, Planning Divn. 

Heads of Divisions concerned. 

Sd!- 

Controller of Administraion. 



Th9eXure _5 

( 

RiGI0NiiL RESJAR0H LBOBAToRy: 	785006(AAJ) 
(CouncIl of Scientific & Industrial search ) 

No.RLJ-106(io)/gSA 	 ated 27.11.2000 
• 	 • OFFICE MORAN DIJN 

On the recommendation of the Specia Assessment Committee  
which met on 24 &24th November, 2000 the Director, R1L,Jorhat 
has been pleased to accord approval to the iromotjon of the follo-
wing incumbents belonging to Gr.III (3) for touching the stage at P.2240/_ in the scale of pay P.2000-5OOj-(1e_revjsed) to their next higher grade. The date of promotjon will be effective from the date as shown against resoective name :- 

l. 1aine of candidate : Present Grade:rade to which: Effective 
No. 	 & Pay scale• promotd & 	date of 

(Pre-revised) Pay scale. 	promotion. 

01 Mr Q.P.Su 	III (3) 	III (4) 	01.02.93 
P.2000 - 3500 rt,2200 -4000 	- 
(pre-revised ) (Pre-revised ) 

02 Mr N Borkotoky 	-do- 	-do- 	01.09.93 
03 Ms Iakhami Bora 	-do- 	-do- 	01.02.94 

Mr .C.Borah 	-do- 	-do- 	01.02.94 
47 05 1,dr N.K.Neog 	 -do- 	-do- 	0..02.94 

vj*OJYJr 2.O.Deurj 	-do- -do- 	0102,94 
07 Mr A.Baruah 	 -do- 	-do- 	01 .02.94 
08 Mr P.Baruah 	 -do- 	-do-- 	01.02.94 
09Hr T.K.Bhattacharjee '-do- 	-do- 	01.02.94 

10.Ns Joganaya Hazarika -do- 	-do- 	01 .02.94 

1.1 Mr.A Sarmah 	 -do- 	-do- 	01 .02.94 

i) The above incumbents will continue to p 

the Director. 	

erform the same • 	duties and such other higher duties as may. be  : assigiie by 

(ii)Their pay will be fixed aecordiigto norma]. rttles, 

(iii)They will continue to be governed by oter terms and conditions • 	of their aopointmen -b in CSIR 0  
d/- N.K,Barbaruah, 

dninistraive Officer. 
To 

All the promotees. 
Cow to :- 1 Accouts Section 	 6.1-lead, P1E Cell - 

2.HIils Section 	 7.Heads, concerned Di. 
•3.Personal file 	 8.!-iead, iD Cell. 
4.PS to Director 	 9.Iiead, 2&BDG Divn. 
5.Head, Planning Divu. 

Sd!- 
.dministratjve QfLicer. 

-- - ------- 
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JN]EURE —6 

L 

REGIOi:A1 RE8EIR014 LABOThTORY : JORH4.T: :ASSAiYI 
(Council of Scientific & Industrial Reaearch) 

No .liLJ-95 (REC )/97 
	

Dated 21,11.2000 

0ITIOE FENORANDUM 

With reference to their representaion Shri R,K,Bora, 
Gr.1II(3), Shri P.C,Bora, Gr.III(3), Shri B.C.3aikia,Gr.IV(2), 
Ms Dilara Begum,III (3),  Ms A.P.Saikia,Er.II1(3) His njana 
Oosqarni, Gr.III(3), Shri N.1,',.Dutta,Gr.IiI(3),Shri R.K,Buragohain 
Gr.iII(3), Shri K.R.Baruah,Gr.1II(3) and Shri M.i'I.,Borah,Gr.III(3) 
are infoued that their representations were carefuLly COflSi-

dered in the iiht of relevant OSIR circulrs/letters but it is 
regretted that their recuest cannot be acceded to. 

This issues with the recoiumendatin of the conimittee and 
approval of the competent authority. 

ScI/— N.K. Barbarush. 
Administrative Officer 

O . a. 

Shri R.K. Bora, Gr.IIi (3) 
hri P.C.Bora, Gr.III(3 

Shri B.C.SaIkia,Gr.IV(2 
x± Ms. Dilara Begu.m, 111(3) 

Ms,J.P,Saikia,Gr.III(3) 
Ms Anjana Goswami,tJr.i±1(3) 
Shri IT,N.Dutta,Gr.III(3) 
Shri RK.J3iragohain,G-r.III(3) 
Shri K..R.Baruah,Gr.III(5) 
Shri 14.1,1.Borah,Qr.I1I(3) 

Oopy to 
 
 

1). 
4. 

Section Officer(E) 
Finance & Accounts Officer 
P.A to Director 
Personal file of concerned Officials. 

Sd- i

I 	 P 

.Adminis trative Officer. 
.4 
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IN THE O]NPRA'L ADMINISTRATIVE TRIBU1AL - 

GUAHAPI BENCH 	GUWAHATI. 

CJ 	C.I 	.Z1 

\1 c(jj 

0.A.1I0.275O1?20O1 - 	-- 

:1 	 ShTI P.C. Borah 

Vs 

Union of India & ft 9 others 

And- - 

htbeniatterof 

ritten Statements submitted by 

the respondents 

The written statements of the above noted 

respondents are as folLows : 

That with regard to para 1 and 2 9  the respondents 

beg to offer no comments. 

That with regard to para 3, the respondents beg 

to state that the contents of this para is admitted. The 

benefit of promotion as Sr. Iboratory Assistant was effective 

from 01.02.1981 and not fu from 11.C'2.1981 ashasbeen 

contended by the applicant. 

30 	 That with regard to pa.ra 4 to 6, the respondents 

beg to offer no comments. 

- 



-2- 

4. 	That with regard to para 7, the respondents 

beg to state that the contents of this pars is partly 

adnitted. It is true that the respondent No.5 was promoted 

in scale of pay of Rs. 1640/..' 29 00/...' in the year_1994. 

But promotion was given retrospectively from 1986-67 as 

per Curoykar i, 1 7(65)/63-CE(PPa)flv dated 26. 02.1983., 
V 

5 	That with regard to para 8 and 9 1p the respondents 

beg to offer no comments. 

6 AID 
• 	That with regard to para 10, t e respondents 

beg state that the contents of this para is admitted. It 

was done as per recommendation of the Assessment Committee. 

That with regard to pars 11, the respondents 

beg to state that the contents of this para is admitted. 

he was given the benefit as per 0 .M. No • IR LI-1 0(24 )/Estt/95 

dated 17..1995 which was recommended by a duly constituted 

Assessment Committee and the respondents have got nothing 

to do in it. 

That with regard to para 12, the respondents 

beg to state that the contents of this para is admitted. 

Although it apparitly seems to have occurred as per version 

of the applicant, nothing has happened which is inconsistent 

with the recommendation of the duly constituted Assessment 

Committee • ?4oreover, the benefit of promotion extended to 

these respondents were the results of the late implementation 

of the Circular No.17 (65)/83 -CT(PPS)/Iv dated 26.02.1983 



-3- 

and the respondents have got nothing to do in it, nor they 

may be arrayed for this which was done as per the existing 

rules and procedures. 

9 • 	That with regard to pam 13 and 14, the respon - 

dents beg to offer no ooinients. 

10. 	That with regard to para 15, the respondents 

beg to state that whjle admitting the statements made by the 

applicant in the first portion of the pam, the respondents 

stoutly deny that the respondent No.5 to 10 were proEloted 

illegally and without authority. The contention made by the 

applicant that the respondents No. 5  to 10 were given undue 

benefit and they were promoted by the authority without any 

norms and guidelines issued by the Vlluri Committee and 

WAS are also stoutly denied. The benefit which is due and 

admissible to the applicant will be made available to him as 

per existing rules and procedures and in due course of time. 

Moreover, the benefit of promotion extended to these respondents 

were the results of the late implementation of the Circular 

NO. 17(65)/83-Cj(PP$)/Iv dated 26.02.1983 and the respondents 

have got nothing to do in it nor they may be arrayed for this 

which was tone as per the existing rules and procedures. 

\ 11. 	That with regard to pam 16, the respondents 

/ 	beg to state that the case of the applicant for consideration 
/1 

/ 	for his promotion to the 

1997 will be made available to him after following the prescribe 
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rules and procedure. The benefit of Special Assessment 

given to incumbent a when any one touches R s. 224 0/ - in t,e 

scale of Pay of Re. 2000-3500 on or before 31 .06 .1994/ge 

per OS1R Circular NO. 17(65)-63-C(PP3)/Iv dated 26..83., 

Since the applicant, Shri P.0 • Boarab could not touch 

Es. 2240/- In the Scale of Pay of Re. 2000-3500/- on or 

before 3146.1994, be was not given the benefit of Special 

Assessment. 

That with regard to pam 17 to 22, the res-

pondents beg to offer no comments. 

That with regard to pam 239 the respondents 

bog to state that the contents of this para is partly 

admitted 	aatever benefits were given to the respondent 

No.5 to 10 were made available to them after following the 

presuribed rules and procedures and as per the reconniendation 

of the duly constituted Assessment Committee. 

That with regard to pam 240 the respondents 

beg to offer no comments. 

It is, therefore, prayed that Your 

Iordips would be pleased to bear 

the parties, peruse the records and 

after hearing the parties and perusin.g 

the records, shall further be pleased 

to dismiss the application with cost. 

Verification..... 
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I, Dr. Ja€ir $ngb Sandhi, Director, 1RL, Jorhat 

being authorised do hereby veriy and declare that the 

statements made in this iritten statement are true to my 

• 	 low1edge, information and believe and I have not suppressed 

any material fact. 

And I sign this Verification on this 	th 

day of 	 , 2001, at Gu,ahatj. 

ti 
DIR ECTOR 

tPiiOri& Research I 	.riioy 
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O.A. NO.278 of 2001 

Shri Prafula Chandra Bork 

The Union of India & others 

2J 	
And 

IN THE MATTER 0FR* 

Rejoinder filed by the applicant Shri 

Prafula Chandra Bri*h..in reply to 

the written statement submitted by 

the respondent. 

I t  Shri Prafula Chandra Brh, Son of Late 

Puspa Dutta, working as Technical Officer (A Regional 

Research Laboratory, Jorhat, Assam and I am the 

applicant in the present case. A copy of the written 

statement filed by the Director, Regional Research 

Laboratory, Jorhat p otm behalf of all the respndents 

was received by me and having gone through the written 

stateaent I have understood the contents thereof and 

I file this rejoinder as follows- 

Contd...2/- 
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1. 	That, in reply to the statement made in 

paragraph 4, it is not correct that the letter 

dated 26.2.83 authorises the respondents to promote 

the respondent No.5 with retrospective effect. The 

letter No. 17(65) 83—CTE (PPS)/IV which was taken 

into consideration by the Director, Regional Research 

• 

	

	 Laboratory, Jorhat was received by the Director, 

Regional Research Laboratory , Jorhat , long bac. 

The letter was circulated on 26th Fe'1983 with 

the subject $ New Personal Policy' by which a 

guideline was 1tssued by the Council of Scientific 

and lndustrial Research, New Delhi for giving 

effect of the promotion Order as per the Valluri 

Committee and Thyagrajan Sub— coimittee, 

A copy of the letter dated 26.2.83 

is enclosed herewith and marked as 

Armexure-1. 

	

2. 	That, in reply to the statement made in 

paragraph 8, it is not correct that the circular 

dated 26.2.83 was given effect lately. The circular 

was issued in 1983 and the circular Was issued with 

a direction to implement the said circular in case 

of promotion. But the respondents have not acted 

as per the said circular while giving the promotion 

to the respondents. But this circular was given 
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effect only in case of the respondents promotion 

that too after a long gap of 17 years. 

3. 	That, in reply to the statement made in 

paiagraph 10, it is not correct that the benefit 

of promotion extended to the respondents were the 

results of the late implementation of the circular 

dated 26th Feb'83. The respondent Director of 

Regional Reearch Laboratory, JOrhat is not authorised 

by the said circular to give undue benefit of extending 

the retrospective promotion order as stated in 

paragraph - 10 of the written statement. The circular 

nowhere authorises anybody for giving effect to the 

promotion order with retrsopective effect. 

• That in reply to the statement made in 

aagraph 11, it is not correct that the benefit 

/f Special Assesment was given as per the circular 

dated 26.2.83 , because the circular never authorise 

anybody for giving effect the promotion with 

retrospective effect. Thepurpose of special assesrnent 

was made to give undue beriefit to the respondents 

though they are not entitle as per the circular 

dated 26.2.83. The duty of the assesmnt committee 

is to consider the case of the candIdates for 

promotion and the assesment committee is not 
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authorised to consider the case of promotion 

and the date of effect of the promotion. The date 

of effect is to be considered in case of promotion 

by the respondents, Director of Regional Research 

Laboratory, and hence the Assesment Committee cannot 

consider the date of effect to the promotion as 

stated in the written statemennt. 

/50 	That, in reply to the statement made in 

Paragraph._i3, the deponent begs to state thatthe 

benefits were given to the respondents No. 5 to 10 

1/ 	were illegal as no procedure and rules prescribed by 
( 	

any authority to give promotion to the unsuccessful 

candidate in the assessment that too for two, times 

like Sri Ajit Baruah who could not successful in any 

of the selection which was held earlier once in 

1986-87 and 1988-89. Both the selection he was declared 

fail and so he cannot be given undue benefit of promotion 

with tetropsective effect by superceeding your 

humble applicant. Mrs. Jugamaya Hazarika,the respondent 

No.9 was also promoted illegalit when she was not 

in the service and she was in abroad and she has 

returned and joined as Junior Technical Assistant 

w.e,f. 5.4.91 and she Was shown senior than your 

humble 'applicant. In the written statement filedbc, 

the respondents the statement of the present applicant 

in paragraph 10 was admitted in paragraph 6 of the 
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of the written statement. As such Mrs. Jugamaya 

Hazarika cannot be shown to be senior than your 

humble applicant. But promotion order of the 

respondent No. 5 to 10 were not as per as the 

existing rules and cicular and respondent is not 

authorised by any authority to give the undue 

benefit of promotion with retrospective, effect, 

El 

I 
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V E R I F I CATION 

I, Shri Prafulla Ch. BoriI, Son of Late Puspa 

Dutta, working as Technical Office (A), Regional 

Research Laborqtory, Jorhat, Asam, and I am the 

applicant in the present case , do hereby solemnly 

declare that the particulars given above are true 

and correct to the best of my knowledge,belief 

and, information & sign this uerification on this 

the J 	day of February, 2002 at Guwahati. 

4( 

Deponent. 
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. 	 Appi icant, 

-versus- 

tic), 	:i 

R3pondents. 

Wftt TTEN STATEMENT ON LEHALF OF THE RESPONDENT NO 5 TO 10 

1 That the respondents have rece I ved the copy of the 

QA and have oone 	through the same 	Save 	and 	except 	the  

ttements which 	are 	spec I f:i.cal ly 	admi tted 	herein 	be].ow,  

rests may be 	treated as 	total 	den i. al 

1 hat 	instead of deal inn with 	the 	parawise 	reply 

the respondents bep 	to apprise the 	fac tua .1 background of the 

case which 	is as 	fol lows -- 

in 	the 	Instant 	case two 	prades 	of 	posts 	are 

:irwol ved and same 	are grade 	II 	and Br-I I I 

 Junior 	Laboratory Asstt, 	(JLA) 

Br-I):. 

 Sen I or Laboratory Asstt 	( SLA 

() Jr Tech 	Asstt. 	JTA: 

 Sr Tech Aystt. 	(SIA) 

 Tech 	Officer, 	A. 	 Br-Ill 

(S) Tech, 	Off:icer. 	D.  

(7) Tech, 	Officer, 	C.  

21- 
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The normal mode of promotion from JLA to SLA is 5 

yearly assessment promotion by holding DPC for si.ii tab iii ty 

The required qualification for the post of JLA is 

( f-SSLC 	Persons recruited in J LA having B Sc: w:i. i. 1 get 10 

avarce incremerits during their appointment In the instant 

ase all the private respondents are holder of 13Sc degree 

and hence they pot the benefit of 10 advance increment 

\irincj their initial appointment 

Faster 	track 	promotions 	are 	result ts 	of 

recommendation of Val luri Comm:i ttee Report As per the said 

report employees having }3Sc degree working in lower 

category pc::st a (Grade-I I ) can he promoted to Grade-Il I posts 

I ( JJ sub ject to suitability the aforesaid commi ttee set up 

to remove the anomaly regarding the qual i. fication 	(initial 

in aforesaid two posts JLA and SLAG 

F 

The CoLtn:ii of Sc:ientific and Industrial Research 

(CSIR ) New Delhi has constituted the Val luri Gommi ttee/ 

Varadara jan Commi ttee and Normal kec::ru i. tment And Assessment 

Scheme (NRAS) for recruitment and assessment promotion of 

CSIR employees. In these schemes the entire scientific staff 

of CSIR are divided into 4 groups (Group-I Group--i I Group--

I I I and Group-I V) basing on qual if ft at ion and nature of 

duty. Each group contains number of grades/posts the said 

committee also prescribed the minimum qual ificat ion in each 

grade The rnininum qualification prescribed for entry into 

the group-li posts in B8c/B Lib or 3 years Diploma in 

I Engineering Thereafter all promotions are made as per 5 

yearly Assessment Promotion Commi ttee 

- 

4 
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Under the prov :ision of F aster Track Promotion 

employees who have jo:ined the CSIR before 31 :L2... 81 has cot 

the opportun I tyto move one step up subject to fulfil lment: 

of entry qualific:ation in the hipher c',rade As per the said 

Report if an employee reaches the staqe of the basic pay of 

the 	next hicher rade/qroLtp than he is ent:iti ed to he 

H assessed by the Assessment Committee even before 	the 

prescribed :Lercth of service I .. e 5 years in that qroup 

he recommendation of Ve .1 luri,varadaraj an 

Committee and NRAS was effective from 1.2.01. TD eliminate 

the anomaly after existing staff due new recruitment made in 

Group-I I I- (1) after 31 :L2..8:L the CSIR issued a circular 

dated 26.. 2..83 (relevant portion at Pars 9 of the said 

circular) 

A copy of the said circular 	dated 

26 :2 .83 is annexed herewi th and marked as Annexure-1 

Special Assessment 

As per the cii c u} r dated 7 	2 	ci tri benefits  

such as special assessment has been p i yen to the CSIR 

employees When an employee of qroup-I I I and V- (A) in scale 

of pay of Rs..20 	00-Rs3500..00 reaches the stage of 2200, 

they 	i U be i ic,;ihl e for the said special assessment for 

the next scale of Rs 2200.00-4000.. 00 in the same qroup The 

said benefit of the above circular continued up to 31 ..8..94 

and by a circular dated 24 ..5 96 same lost it s effect w .. e f 

1 

C;op of the 	said 	circulars 	dated 

- 	 24 96 	Jn annexed hci ei'n 	h 	and 	mr ed 	a 

Annexure-2.,jcii2 

5 



App :t :1 c: an t"- 3 9.. 80 as SLA 

ftespondent No.5- 1977 	as 3 LA 

Ii 	
Respondent: No & 26 9.. 80 as 	JL.A 

Respondent No, ':i- 26, 9..8O as JLA 

Respondent No.. 3- 26.9,80 as JLA 

Respondent No,9 26..9,80 as JLA 

Respondent No. 10- 28. 10.. 77 as JLA 

As per the Vai luri Committee' a Report all became 

JTA w,e..f, 1, ,eiinciuding the applicant. 

In the instant c:ase the basic: Qri evance of the 

app :1 icant is against; the Rca ondent No S To highlighting 

the factual b ac: kp round a c:omparat i ye statement in reap cc: t of 

applicant v is-a-v is the Respondent No, 5 is c I yen be tow- 

APPL ICANT 

35-86 	cal led-Not Selected 	 due.....but Not called 

87 	Selected 	 Not Se 1 ected 

87-88 

 

Not Gel ected 

8E-'-89 	..,...,,...... 	 Se:Lected 	7 

Respondent No.5 was civen the benefit of 88-89 

assessment w, e f 1.2.89. A review Gel ection/asseasment was 

1convened as of 85--86 in the year 1994 and vide or'der dated 

5.10.94. Respondent No,5 was called for the said selection.. 

In the said review selection as of 85-86 the official 

respondents found the respondent No. S fl j; for such promotion 

arid the benefit cji yen to him as of I ..2..89 was made effective 

WH,E..t 2.11.85. Thereafter by another order dated 5, 11,97 

the promotion made effective w e..f.. 	2..11 E36 was 	further 

6 



modified giving effect wef. 1286 instead of $:1186 	In 

fact 	the Respondent No 5 had to appear twice for the same 

examinat ion 

C;opi es of the memo dated 1.10.94 and 

5 ii 97 are annexed herewith and marked as Annexure3 & 

respective :Ly 

ion 

3. 	That the basic r'eliefs souht for by the applicant 

are as foilcws 

Ci) Di rectior for aettinq aside the UN dated 27.11.2000.  

(ii) And to cancel the promotion order of Respondent Nci S to 

10. 

As reçard the rd ief no (i) it is contended by the 

Respondents that as per circular dated 7 1290 conveyinc the 

fol lowinq decision of the UF) effective from 25.9.90, the 

Q .  

applicant is not enti tled to special assessment as has been 

• granted 	to the private respondents The operative part of 

the said circular dated 71290 reads as follows-- 
r 1 O' 	\ 	

When the employees of çroup-1 II and 	in the 

scale of pay of Ps 2000--3500/- reach,the st aqe of Ps 2200/-

they will be e). icible for a special assessment for the next 

hi cjher scale of Ps 2200-4000/- in the same c4roup minimum of 

threshold will be 70 

The benefit of the circular is continued up to 

31 .B94 and ceased its effect 1994 vide r .ircular 

dated 24596. 

Apa rt from that promotion p i yen to Respondents 

No 5 to 10 by the spec: i al assessment is only the matter 

under chal 1 enqe but the app :L :lcan f; has not chal I enqed the 

recommendation of the sa :t. d spec : a 1 assessment comm i t tee On 



the other hand the ci rcui ar dated 7 12 90 is not under 

J challenge as well as the appi. icant has not also chaj. i. ençjed 

ci rcul ar dated 24.5.96 and as such cha 1 enqe made to 

Ahe order dated 27.11.2000 is baseless..1t is pertinent to 

mention here that by recommend at mr of a assessment 

comm i tt cc wh i c:h met dun nq 2024 De. ember, 2001 the 

ap 1 icant has been promoted to next hicher qrade from group-

IU. (3) in pay scale of Rs 500....10500/- to grade ill (4) in 

the pay scale of Rs13500/- w. e . f. 19,1 97 and in that 

fview of the matter the re ii. efs saucht for by the applicant 

since been granted, this OA has became infructious. 

The 	service 	particulars of the 

respondent 	No5 to 10 are 	annexed 

herewi th and marked as (, nnexurc-RJ 57 

col 1y 

In view of the above the applicant bears no merit 

and 1. i able to he dismissed 



VERIFICATION.  

I Shri A.j it CTh Ec:rah aqed about 52 ycais son of 

jate LE1. Borah resident of RRL Jorhat do hereby solemnly 

firm and verify that the statements made in para 

A re true to my knowl edqe and those made in para 

matt:ers of rerord which :i: IDe ii. eyed to he true and rests 

A re my humble submiss ion be fore the Hon hi e Tribunal 

I am the respondents No 5 in the present case and 

1 have been authori sed by the other respondents i e 

:Fe:cjndentS No 6 to 10 to swea r this verification 

And I siqn this verification on this the 6 th day 

jf May 2002 

z 
PIPA- 
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LNrj I ir 1ND JNDUr}iJ\L-r'Lrj\flC;1 	
TWO 

1J,JThJDELHI.110001 ANNEXurn.-.1 
o 	•i 	)/.L F:(pfo )/i U 	/ 	 FoIjrunr1cJfl3 

Froni: 

Tho Ju1nt isci:- Lor (ln. ) 

COUNCIL OF CCIENTIflL & INDU5i'0TfL EEPC[II 

To 

The 1kods or all Notjonnl LnboroLojos/InsLjLutLs 

Subjoct : 	Now Paruonflsl  PolIcy 	Ordoro Issued on th recomiiisndtions 
or (:Iin lhi.1.iui.'i LommiL l;un nod 	hy;iqnrn Jon SubCorniniLt,no. 

Sir 

I urn dir octod to sLobs thu b cons oquent 	 u h tho jess or modiTi.d 
ordors in our ioLtor of oven numbor dutod 2/11/1902, oil Lbs subjoct 
rnr2nLiOnod uhoori, clnriCicotions havq boon souqht on norno oC' thu issuos by 
thu ,LboruLorjos/i no Litiltos/SLo [C issoc:l.oL1.o' u nd indilduol ciLaff momboro, 

Phil o thu po:LnLs ro is od hcve boon clor I Clod indlvidus ily to the Luhorutor I 
InstiL uL os/Stu [C hosoc lotions the sums ho vs now b rn consol ide L od and or n 
qivon hnrOnncfcir;-. 	0 	 - 

1 3  The sLuF[ onqoqod in the Civil Enqinoorinq/falntononcs and Achitiactural 
Soctions or tho Ln1borntorj.o!3/InsLiLutos will be 	rC0503sod in 

• G, vow V (Cj,  jli Junior Enqiwai.' nod AsajoLant Enqinosro in t;ho qrndo 
• o R. 6501 200 us on 2/1 i/ioi who hold 8. E. or equivul,ont dogros 

cm 01] cpbl c' For - nobosspht For pi omotion ifl tho nL hiqhorrrdu 
u.s. C. 1/2/i 151 or 'ron l:tin. roopncti vs cInlns oC Lhn,r ,nppn  pt"MI .11 ' 
liii 	H .0 l 	'(/'./IWH 	(1IiHI' Ornhlls •\1(/\ ' 	liIC 1 MI(i" 	itl.' 

)I. .11110b .1. C) I 	UI 	I. Cl 	1. 	CI 	CI 

.ils. 700-1 OU' only. 	'I'ho sums condiLidns us ors ii pplicobls to tho 
omp]oy000 in •Croupi ii [or, FoL or Trnck' promotion will be app.1.icoblo 
to the C in [I' in Grow .V (Ci), [or proIllotioll und or this r ul o 

Thu nniploynns Who hnvn hsvii nannssod as on 1/2/1001 hdt cnul,d not 
b a promotnd niLhnrdnLnp'nnnLnqo],ijpL' or [ohoviqnoLh Orb 

,_JLLL11JLLj, 	w 	pi iinlY( DI), liii] .1 1191)1) ho 
on whih they. comploto the preocribod 

1nnqth or 	nr'ico in tho qroclo - 	2ldciLPf_ns,os1.[!tonwit 

• Lbs o Ln CC iiho rniqht hnv i b ocumn. ol. iqibl o [or coo oq9mnnt durjnrj Lb n 
otnnosrnnL yoL' ondincj :31st IChrch1  1902 	'II' Cound [it for promotion, 

-. 'j;hoy' will hopromot od w s.C. 1//198'i 'or'dny subs equont cluto 
• [i,llowinq the clots on which thoy hocumo sligibl o For 2nd chanco or 
R000Si)lflflI]L, IlIhicllovni: is lotol.', tiubjoct to porcuntaqb ,  limits. 

IQ-- 	 • 	 - 	
. 
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Ftio 	ci , iol: {'1 C nod 'f,m:himlcJi.l. 	fsiF Lu; on 2/1 1/tI1 who Imold (1. ft: 
 Lo 

01: ll.'l. 	CO 	i)(fl.lf.\iOli.iflt .(tOUiln i,i.1l mclvii to I rc,uS._,1V (II) jirninotion 

thL3 qi'cJfl 
Of fc.7CuI)i3OO irrOSI)UCti\10 of tho Fact wh,tm 

t it 	thoy rn 

hal di nfl ac i.nt If' ic or t ochfli.CO]. DOS ft. 	Th.Cf, s to F1' p ppo I ni: id to Jnr loon
26/11/1902, 

oiif;ty invol 	inStfl' liOlil 	.i'itV(,)(l10d In GrOUP-I I 	on or. 	Ftni'' 

V Uill ii iii (;iw.''-1 31 ovimim 	F Ltny tiolCI ti, s ./u'.i:. d1rori iiid 

shall be ol igiblo For ss 	
prmOtiOfl q3d by qr;,do 

Grau1iI  

	

6) 

	

	FoUr om: thruu 055055mt cIlLlnCOS ri;: a LlVnil0l)0 
for °° r'i,,0nt 01 

ntiFf 'in vairiou 	
qtdo3 of Groi.lpS— I, II, III, IV & V 

(a, ). 	Thu 'jint 

ctmflCO iii oh: qrnCIOS oxcopt In' Grad 	IV (2) , jiill hi. when tha. 

omp).oyOO5 
coiplOte tho r aqdinitci length of a iruicO pr ocribod For 

r. ticu10t grado end the la9t 
chance when they, remain [ ' or 000 year 

at' the .top.of the qradei 	The employe 	
, therefore, have to 

r.nnmf)leJtfl tho mifli.mLlifl .IhnqtI) of, noiiCO' proserihott for first 	;sciSiflOflt 

chonco to 
lit',eCImhl rliq:I.hlfl ('iii cisninnniflfl1' 

ft thn inxt; hIqI'ini' ç1r;1(If'i 

0001) ii tI'oy finvu 0p0t0C 000 
yr ot tho 1;op of Urn qtndo' 

flOrhl flUb 

Thus in the case of an omployOO who has corh11ot0d one year at the top 

hn j 
th 	,jli'li'lIi 	 t nov11')" 	hor, i' . oflcrihnd lonith nI' 	o 

i" 	

0iC0 in his 

iLlil, t.f)() 	jL'OL chLlilCLl Will I).) ,,,H',i 	hi' 5u11111iotu,' tIi 	'iniwum 

.ptoUcr itJliC1  3:bimql'.Im oF, 
a orvic a a md the's ubs oq uont thr on cho 

ncDC ii 1.1.) 

• be o ffood to him in LImo SLJCC oodinq• thr 00 a3i oSlnCO ycaru. 

	

7) 	SiRs nncf othm: t ochnical. 	f:. FF ,n .th 	qrado OF 	
holCliI'ifl 

quo1.if).ti0h1S 
df M. Sc./. E. doyr 002 

as on '2/11/1931 , will be 

0aoanod for promotiOt) to tIme qrndc' of Rs. 2-7OO and if found fit 

flu 	flrIillUt'i.Ml 	'fmiy iif 11 ho irniiil10Ct to ttH) qrrlclo OF fl. 25-7OO 

4< 	 imCi 'f)lOCid in GUOcil—'J. 1  1.('f i,i.l....1. Iii Fl,xnt 	 dni: Hl--2? 

Ir such Fi;<atiOfl of.' pay renui.tS In 	
f, the enlory o 

worD, they will ho doirnCCl 
to have croon od over to 

or 

	the 

/ 

-- 2.-- 

) 	
Thoo who Lire nhroCI on For eiqn assiqfltflCflt3 or .  lcVO Or On 

, 	doputfltiOii ;il'o0i For troiniii 	oft. will. not ho 000s0(3'.' .1.n 

:,;,oif.iii. 	fl 	w1 11 ho ; , r 	i: 	iid on t,hoir rc,Lurn :InI 	Fuuiii.I 

/ 	
Fit: F ir .i: owutio 	Ui oy wi,l.l 	a proinot cl It ow L 1w do Lii Lh oy 

hecOfflo 01 iqiblu For o3 
-5siiiiint , SubjeCt to prCefltage limits. 

For tho çiirposo oF percnntacjo limitS, post (a)will hovo to hi) 

r;ol'Od 	'01.' fliom In t:lio v r.iianL'0?fYf 
 I 	

.1 fiiiy ili1 

IlOWOVOt, qut thu b000ilL 'oF. aY oF thu pinotnd poSt ILOin the 

d a t e the" join the' Laboratory/inS tituto on r(Aurn From ForeIgn 

assiqflmentS, leave etc. 

) Those who havo retired/reSigned rom the servIceS or have died but 

boConlo 	
qibl a IOL' a asmoflt holora their. rct.roment/riqb0/ 

will. Iui ; 	iflfl(f 	ni: ii,:oiiiCL,t(In from thu 	cl;4L11 Lliliy hciC:I)1iil 

ul. iqib.l 0 	0 U 1 55 USSiii0fl' 	H) I) 53I11 ii proc odur ci 'ir o 	nsaiiiiii . j n Lfuii. i 

caseS will be rollowd as .s applichIe in raipGct 
oF s,orvinV 

nmployn°5 cjxc apI: tIm t in the de a of doc.oaS CCI por00000l , the ci. emnnt 

ol' 	nt,icvj,i/p0;00i 
c.1 :l. acusliioi /trndo Lust oLe. will 	

n don') ;mwny 

with, 
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qrndo oF Rs.S 5
0900(Crad1I i(), but IF they rOach the stage 

Of Rs550/ Froma later date, they 
Will then 0 00In be 'nosond 

For promotion to tiio qrncin_ 111(2) From the dnt on which their 

poy is roisod to Rs.550/_ end promotd From the date, IF Found Fit, wit hout 

o) 	
who hold .Sc. degroc or three oars diploma in Englneorjq .1/ 

miii bolong to CrouIIi and be placed In CradII1(I), They will 7/ be asse0 For promotion to th next higher grade aFter completin 
the requjsj9 length oF service In that grade. Such oF the J

5 s f. 
may be qiven Functional designations i.e. Techolcal Assistants etc, 

staFF in CradeII(3) holding the qualjFjcotj005 oF 
8.LIb, or three years diploma Courco as on 

2/11 /19 1 will be ass ossod For promotion to tho grade of Rs.425_700 nd 
IF Found Fit For 

promotiofl, will be promoted to, that grade and plmced in CradIII(l ). 
They will have to complete the requisj0 length 

or ,  service  For Further (3 Sessfnont to Crado_lII(2) 	 proorihod 

in) 	The grodo oF Rs.330560/ (CradI 1(2) ) as been replacod by the Credo or 1.3O55o. 
This change is GFFoctiv9 Frgrn 2 1/10/1902 00 

lroady notIrIo .1.n this oFFIco letter oF even qumbop datod slot 
Docomithor 19[12, Tb0 nmpinyoea whoso ass essment 

roll duo b oForo 21/ia/i 002 and warn pl.'omotod to the grade oF3p55 
given the scale OF f?s.  380-560 w • a. F. 21/1 0/1 902. 	Similarly, 

, will now o 

 tho 
orders cOntoimod in Para 2 of our letter dated 31/1 2/g82 will not 
apply to cases where assessment Fell due beFore 21/10/1 82. 

 

The ciontisl- 	fl/A I  
throo ye 	

anc C/o_ as on 2/11/1901 wh hold A,Sc, or H 	 ars d:i.plo,jma in 000lneerjng or 9. Lib. Sciepo tall ho placed In Crou1II and 000005ed For promotjon grade by grade in that 
Crnup only.  

12) 	
All employees, in CrouI,II and III For whom 8ss9sSgt has boen 
introduced For the First time and who have completed the requis 
length or 

s orvico or more as on 1/2/101 shell be msso3sod 

For promotion to tho.r0xt higher grade w, a, F. 1/2/1901 and promoted, 
iF Found Fit, From that date Subject to Percentage limits, 

It ha3 been noticod that in a partcular Instjt0 the employeeo 
who hod completed more than the requisite length o service 

were promoted on the basis or 
number of chances notlonally compi eted by 

them prior to 1-21981 which has resulted in exceeding the Percentage 
limits proscrimed For promotion in a particular grade. It is 
clarjFid that all such em 
1/2/i g 	 ployees whose Ossessment Iil due on 

i , wUj be ° 3 SOSSOCI and IF Found Fit For prqtnotiom, they Will 
be Promoted From that date subjoct to proscrjbd porcentago 

limits, The purcenteqo limits cannot be enchancerm on account of 

their h completed more than the requjsj0 length or service 
or on tb number or 

chances notionally completed by them. 

( 
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) 

The Direc4or/Reads of all 
National Labs./lnstts,. 

Sub: 	Assessment of Scientists A/Al in Group III & V(A). 

Sir, 

I am directed to state that it has been decided by 
the competent authority to allow continuation of the 
benefit of special assessment on reaching the stage of 
Rs,2200\- in the scale of Rs.2000-3500, as notified vide 
CSIR circulars dated 7-11-1990 and 7-2-1990 upto 
31.8.1994. The kenefit in terms of circulars referred to 
above will cease with effect from 1.9.1994. 

The above modification may kindly be brought to 
the notice of all concerned in your, Lab./Irstt. for 
information, guidance and necessary action. 

Yours faithfully, 

OkAakl eC,- 
(B.S. Gaira) 

Deputy Secretary. 

Copy to:- 

	

1. 	SPA to Joint Secretary (Admn.), CSIR. 

	

• 2. 	Financial Adviser, CSIR. 

	

0. 	DrH to UbL), L.bIR 
Sr. Dy. FA (F), CSIR. 
DS CO), CSIR. 
Legal Adviser, CSIR.. 
Shri M. 13apuji, General Secretary, ISIR-SWA, C/a 

	n 

RRL, Bhubanewar. 
Shri 	N. 	Suresh Prsad, 	General 	Secretary, 
Federation of EWUA, C/a CFTRI, Mvor. 

Q -- ( 
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ANNEXURE- 4 

REGIONAL RESEARCH LABORATORY JORHAT 735 006 

Sd efli 

Qfli kese. 	borLT? 

No. RLJ-9 ( ? )Estt/94 	 Dated 05. 10,94 

OFFICE MEMORANDUM 

Shri 	 Tech Asst 	III. 	(1) 	is 
informed that his assessment i nte.rvia' for promotion to ne:'.t 
hi phar orade has been scheduled to bo held on 2.5th October 
994 at 9.00 AM 1 n the Conference Room at th 1 s t..aboraory He 

1 s . therefore reQijes ted to apooar before the Assessment 
Cornmi ttee for interview on the date, titiie and venue mnt:oned 
above 

S N Bacawati 
Administrative Oft 1 car 

To, 

Shri 
Tech Asst III (1), 
RRL, Jorhat. 



1 

NoR I .J- 

ANFXURE- 
RRGI()NAL RRSRARCI I 1.AIORAIOR 	.IORHA'F:ASSAN4 

(Council of' Seicnti Oc & Industrial Research) -k7 L 
( -' 

l)alrnl: 05.1 1 .97 
- 

tt:t( 'i MRN'I( )RANDtJM 

In partial modi Ocation oF O.M. No.RLJ- (24 )-F.s'J/90 dated 24.07.91 and in acer)' dunce 

with CS! R circular No. I 7(65)I$3-CTF(P P5)/I V dated 26(12.83, The Acting Director, Reiond 

Research 1 aboratory, .1 orhat has been pleased to approve that thc cllective (late of placement 
0 

fbllowing ibeuhents who were earl er promoted to Grade 111(1) Rs.425-700 (PR) From the dales 

mcntiOfl againSt their nameS be placed in the Grade 111(1) \vitll effect From 1 .2.81 instead oF2. 1 1  .81 

with DNI 1.2.82. 

All othcr termS & conditions as laid (lO\Vll in their i'espCctiVe appOintn)Cill on 

promo, ion to the 111(1) (RsA25-700 (PR)) as nodded earl icr wi I remain unaltered. 

Naiiie amid, 
Des i gil at ion. 

Pay a 11cr 
inC iemi cut, 

LiTeet lye 	Pay 	Pay Date oF 

date a F 	a 'Icr 	to be Ne\l 

P Ia ceO em ii 	pl ice 	Cl xed inc 'c - 

mnent nleilt. 

425 	'125 	01.02.82 
01.02.83 
01.02.84 
01 .02.85 

Revision 0 1 .0 I .86 
01.02 .86 
0 1.02.87 
01.02.88 
01.02.89 
01.02 .90 

'125 	425 	01.02.82 

01.02.83 
01 .02.84 
01.02.85 

Revision 0 I .0 I .86 
01.02.86 
01.02.87 
01.02.88 
0 1.02.89 
01.02.90 

I. Shri Nilini Kr. Neor 	01 .02.81 

Gr. 1111(1) 

2. Nlrs, .l,l\4. Ilazarika 
	01.02.81 

cii. lb 	I) 

440 
455 
470 
485 
1 480 
1520 
1560 
1600 
1640 
1680 

1140 

1155 

470 
485 

1480 

1520 
1560 
1600 
1640 
1680. 

	

3. Shri Ajit. !3aruah 
	

0! .02.8 I 

Gr. 111(1) 

	

.L.///Q 	' 

	

P. k 	
.2 c  

'125 	'125 	01.02.82 
01.02 .83 
01.02.84 
01.02.85 

Revision 01.01 .86 
01.02.86 
01.02.87 
01.02.88 
01.02.89 

01.02.90 

'110 
455 
170 
485 

1480 
1520 

1560 
1600 
1640 

1680. 

A 

JAVOCOP 



C- 

.,, 8IiH K.C. l)eori 
Or. 	111(1) 

(H .02.8 	125 11 25 	01.02.82 
0002.83 

('0) 
455 	7 

Ile 01.02.8'1 470 
01.02.85 

/ Revision 	01.0 	.86 1480 
01.02.86 15 ,20 
01.02.87 1560 
01 .02,88 1600 
01.02.89 16LIO 
01 .02,00 1680. 

Shr.i O.P. Sahu 01.02.8 I 	425 425 	01.02.82 440 
Or. 	111(1) 01.02.83 455 

01.02.84 1170 
01.02.85 485 

Revisiofl 	01.01.86 1480 
01 .02.86 1520 
01.02.87 1560 
01 .02.88 1600 
01.02.89 16 , 10 
01 .02.90 1680. 

ShH T.K. I3liatta. 01.02.81 	425 425 	01.02.82 440 
Gr. 1(1(1) 01.02.83 455 

01.02.84 470 
01.02.85 485 

Revision 01 .0 1.86 1 1 1 80  
01.02.86 1520 
01.02.87 1560 
01.02,88 1600 
01.02.89 640' 
01.02.90 1680. 

ShH R.K. Burn Gohain 01.02.8 I 	425 425 	01.02.82 440 
Or. 	111(1) 01.02.83 455 

01,02.84 470 
01.02.85 485 

Revision 	01.01.86 1480 
01 .02.86 1520 
01.02.87 1560 
01 	((2.88 1600 
01.02.89 16 , 10 
01.02.90 1680 

S. Sh H N .N . Dutta 
Gr. II(( I) 

OL 

222 ("( 

01.02.81 	425 	425 	01.02.82 440 
01.02.83 455 
0002.84 470 
01.02.85 485 

Revision 	01 .01 .86 1480 
01.02.86 1520 
01.02.87 1560 
01.02.88 1600 
01.02.89 164() 



(iohi:irh 	loin 0 	I 	425 .02.8 425 01.02,82 

01.02.84 470 
01.02,85 485 

ReV150)1) 01.1 	.86 1180 
01,.02.86 1520 
01.02.87 1 560 
01.02.88 600 
01.02.89 1640 
01.02.90 1680 

10, Shri M. loi'ko1oly 11.09.81 	425 425 01 .09.82 Gr. 	111(1) 4110 
01.09.8.3 455 
01.09.84 470 
01.00,85 485 

Revision 01.01.86 I 480 
0 . 1.09.86 1520 
01.09,87 1560 
01.09.88 1600 
01.09.89 1640 
01.09.90 1680. 

(13.D. (IC!) 
Adn 1 isti'af ivc Of'flccj' 

To 

I. All Concei'encd 
ACCOUntS Scc(ion 
13i11 Section 
P. F. of' collCcj'cncd person 

 

Q-2 	1 

(C.S,J 



z"'ence.- Case No, 278 

t Pu 	of "o i 1jit ( h 	11 u u th ( 

Sir, 54 
Vith reference 10 the Subject cited abo\ L'. fuLnished below are my se vice particulars 

as'desireclhyvou  
_______ 	Lveni 	 Date/Rn 

Joined ]L, Jorhat as Junior La! raioi 	.'\ uust 977 
Lsi s tant 

Promoted to Senior LahozatoI'\ 	91 92.1 
Assistant, vide OM No. R L6 I  
dated 02.07.82 

 Promoted to iLk. k ide OM No, RLJ 	(i) 	. 01.02.1982 
10(2) Estt/84 dated 30.94,1984 	0 11 .1961. vide O"4 No 

cit. 14.06.91 
OiNo 

Interview for S.LA [Gr UI (2)]  
1985-86 

1986-87 

1987-88 
198889 	 - 

-, Pr moted to TO. (3r 1110) \\ef  02.1191 Ode Om No. 
RU l0(2.)-FttRS dt. 05.07.1995 and lasily wef 
9J.O 91 'ide OM No. R1..J-13 (262)1sU cR. 

7.1 2.97 
Proni:ed iol.O. Gi' 111(4) vf 91.02.94. Ode OM 

-J 

 

No. RL.1 I 06RLCra9'ALII 	II 

R1_J-9(2)-Eistt/91 * 

i.LJ-I (24)-Estt!90 

. ITi 
Not called to sit tbr 1fliCtViC\, Sri Prafulla Bora 

n ,___ 
App(-ared for assessment promotion interview but 
canie Out unsucc.sfuI 

Pro1edv, Sjvf09U2 	videOM No. RU- - 
10 c4)-Esn/90 dt. 11.06.91 
Prum:üted to STA ef 02i I Ltô Ode O.M No. RL.J-
i 9i2[st:94 dt. 02.11 .94 ard lastly vef 01.02.86 
ide (Al o, RU-I 3 (262 iistt di 1 '7.12.97 

4 . , 	_ -., c..... Revie\ of .. I A. ascssrnert 
promotion inter ,  ie for period I 985S6 
(JTA wef 1981-STA 1986 is due for 
assessment interview vide OO No. RU> - 
9(2) EsttJ94 dt. 05.10.199.1 
[NB: I was called to si T for this lfliCI\ iev; 
with_l985-86roup] 

Interview fbi it) (lii' 111(3) 

7, 1ntervie 	for TO. (ii. 111 t4> 

/(( /i 

Mtest 
frvv 
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Si]cE PAR!iCUiA 
O' S ff  RT 4C B}PA CA 

Joined 	J1, on 9,9. 
pay R,34() 1n th 
I 3(403)E /79 dtd ii 

! (SLA) I 

.2.1981 vitle O.M.No. 
Prortioted IS .TTA ( 
1-2..193 vde O.M.No, 
faster (r8ct) 

4 Mod ill cation 
The benefit of CSIR ci 
dld.26.2.1983 wis nw 
Gr.T11(1) w.e,f. 2.11.1 
14,1991 (This ciitLilitr 
ps ara 9 o the CSLR cir' 
640) weJ, 1.Z.i91 ha 

5 ' Prornoj to Gr.11E( 
i0(2)Ett/94 dt&O.1 Ii 

6. Proiiotcd to (rJi1( 
I (24)EJ95 dtd.G..07 

7 
	

srti 	fl(thiCfu 
T;e effecting d8te of 
2.11,1981 	10 	L2.I 
dd.05Jjj997, In on 
promotion to Gr.iH(2) 
and 2.11.199! to 1.2.19 

8. in tIi Gr.iILJ(3)jh.siv 
Rs.2240  
promotiOn to the nct 
I 7/66,194-p PS dt1.245. 
w.cJ L2.1994 vhie 
27.11.2000. 

NO78 

80 with teti advance 1FiCVCJP 

e pay of Rs.260430 Vi 
t980. 	 . •; 
rflde J1(3) in (he sc p le Rc.M440' 
L1.I(24)Ett/62 issued dtd.2,7 i ,1081  
111(1) in the 	o f 

ksnet O; I5.7.i9(i 

ular No.1 7(6)/83-CrEfpPsyy. 
Jcd 'etto5pecjfleJ 	O UIC tR1 

iar 

I vide OM 

Rrnplemente4l wiçter the prov1 
as I w n (rad 11(3) bmkajr 

g B Sc qtuthficto, 
2.11,1986 vide 

0 •• 	i: 

ofliotn,n to 6r 111(1) 'tvn', 

side OM No RLT/12162m 
juent of this OM th ilTecUng 
d GrJJJ(3) were oijed froth 2'1 
nnd 1.2.199. respec1.ie1y. 	•.... 
ny Js.2000..3500) my I)R$iC 
Snbsequeri1, I wits eligible fôr,,sp 
Uer grftde 111(4) 'ide CSIR th4* 
6. Rence I was promoted  

)M No. RLJ-106(RECV94.S*. . : 

w.e,f. 2.1i.I991 vide 
995 

IC 
.5 

J.  

IL 
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SERViCE PJtTICUL 
O SRRI KC DEURI 

L Joined ar, JLA on 16.9.1 
pay Rs.340 in the 
1347)Et1!8O dtd263. 

* 	I4Il. 4_I 1 j 	._ 	n 
111 lid 10 tr11in 

Ii 	IU 
L2.l9 yule (1.M,1No. 
f2ster 11 , t) 

4. Modifikatioii  
The bee1t of csm cr 

id.26.21983 'was awi 
Gr.U1(1) we.f. 2.1Li51 
14 4 1991 (This circuhu 
para 9 of the CSIR cir 
640) w..ef, 1.2J931 hvf 

S. Promoted to Gr.IJJ.(i 
iO(2)Etil94 dtd.02. 11 1 

64 ProxnotrAi to Gr.11 
iO(24)EsW9S dtJ.O5.O7 

7. ParIa ino-dffk-tion 
The effecting cthte of 
2.11.1981 to 	1i.1 
dt!.05.11.1997, In eot 
prvniuLii. ky Gr.1J1(2) 
and 2.11.1991 to 1.2J9 

, In the Gr. .111(3) Bsci 
is224() w,.f.. 12.199 
prniotion to the xixt 
17/66f94PFS dtd.24.5 
w.e,+ VQ 

27.11.2000. 

NO 278 

k) with ten advance incrrnctiti 
pay of Rs.260-40 vkie 

80 
11() in thn 1fUH Ulf  

IJIU1 tl I I IR[( ( 	IM* 

II 

hr No.1 7(65)I834'J'E(PPS)/1 

ed retrosl)ec.tivdy to me Alid 
vde OM AV 

zs utiplernented uiide the 
at *% I was in Grade 11(3) 
B Sc quahficatoi. 	 - 
w,e.f, 2.1 1.19&6 vide OM 

w.e.f. 2,11.1991 vid 
9s 

otnotion to Cr.U1(l) was 
1 vide QM NoJL3/( 

ient of this OM the effthj. 
•ud Cr.ffl3) were modifld froi 

iid 1.2.1991 resixctiveJy% 
piy(R.2000'.3500) my basic b: 

SubequentIy 1 was eligible 
igher grade rn(4) vide CSIR*. 
996 flenee I was promoted ó-
OM No. RU-10(REc)1t 

4 
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'.4. 

( . 

• •;I.:i . : 
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•PAR I I( LLAs J 	 S 

OFS1IIUNKNW(,( tSF 10278 

1. 	
J I 	 S 	

' 5 	 55 	J1S• 	•.Ls 
}u ut { as JIA 	I 	I )8 v (li t ci tdv rt & 111crement *1 ii hs1 

1y y Pc 340 	c ak 13 i of 1& 26U 4 () 	k () M 
1 3(442)E1tIRfl thtl 2 5 j9() (Appoiitrent lettero flIJ-(3J) 
£cl[1,80 d:iti' 	03 19-80) 	 r 	t 

2 Prornotei as ',A) Gre 11(3) in 1h 	e!e PN.380 ..644?  
1 2 P1 vidc () !\1 \o 1L:1(24)i ctt/62 issued fd ? 7 19S2 	 I  

3 	ro,notcj a.s31 i Cr HJI1) ui the ccale o f Rs 425-OQ 	cd 
1 2 i8L  uh' () \I No Rh lt}(2)FsW35 csued on 	7 1 	(nnd I 
r,tcr rut) 	 . 

	

(I 	.• I 	J!iLt1rn 
The benefit oft SB 	No 1 "(b5)/83-t 1 LPPS;/1' of 
'lid 2 21933 ivas -wardid retropectneh to me and ovd t 
( IHU) w 2 i 19811%zde  O\J No RL (2)hUJ91 dULøj 
4I91 (1 1is eTIL thit Pris nnpkrnenij undpr the pWn 61 

of th' ( SS cncuir as I was in 	J3) bsi 	
I 

B 	qwIRlieal 	 I 

P 	co ' 	1I(') w cf 2 it "6 '4i.ik O}j.w 	II 
',st/94 Hu GT I 

	

• • ••I ••' 	I 	•.:I.. . P;ouioii l 	Lt J() 	h 7 I 9'1 	0M N.t$- 
10(24) ctf, 	i I 	 1I 

•'l 
7. 	1 	tI5I 	•f1{jT 	 • I.! 

The effec6ug Aiau-of ptçr 10 (r TI1() 
2.11 198 1 	to 	I ' 	vide OM  
dtd (J 11 1 	in toøs4nn1 of this OM the e1T*-'ctig dhffi UT 

	

p'on nn to WART avi Gr1[F1() ee niodilied frcm 11 196 	
I 

lind I I 1991 to 2 J'n I 	1991 ImpomiVoy. I  
In th (2I 11 	Basic p 	c 	 I 
fts 2' 40 wxl. 1,711994 uhequcnt 	wac ehb1c 1*; 

	

promolioo 0 the nest 11 1cr gradt 111(4) Gle CSIR t&r 	II 
7/94.11 11C,  dd 24 c 	flnc c I 	flS 1)1 0fl)d 	 I 

w e 1 	2 199 	'iith 614 No 1 	 RU 1Oô(Rf.C)f99.SA 	 I 

too 

ptteSt$' 



SenvIcC particuIr ofJogai'8 }f/irL 	 . 	
- 	i 

/ 

/ 	 . 

Jowd RRL, .Jorhjt as JLA 
Vide memo No. W -13 (400)ps1u79(lftI 18.1.79. 

it, Or FE (2) 
\(''4, 	1J.1 	)ifl(:lI .LI fl 

to (Jr UI (I) 
WIC memo No. 10 (24)-}suj99 (NRA) did 5.4.91 

Promoted to Or 111(2) 
Vide memo No. RLT10().) Eslt/94 did 2.. 11.94 
Vide O.M. No. RLJ-13 
(262)/Eii dtd 17.12.97 
Promoted to Or 111(3) 
Vide OM. No. RLJ-13(262)t did. 17.12.97 
Promoted to (Jr 111(4) 

Vide mcnio No. 1 U- 106(REC/99SA (ltd 27.11.2000 

N. B. Leave particulars sub nijttJ along with earlier papers, 

w.e.f 3.1,79 

1.12,87 
2.11 1 81 pluced 
to l8I 

In partial modification 
of 
Estt/90 did. 243,91 
1.2.1 vjdeme,i 
No. RLJ-13(262)/ 
Estt 197 did. 5.11,97 

4.,. 

Lastly w.e,f 1,2.86 

w.e,f 1.2.91 

w.c.f 1.2.94 

1. -V 



S 

4 

Sb Service Particu'ars of T.K. Bhattacharyya 

(Respondent no. 10) 

1; 	Appointed as J.L.A and joined on 28.10.1977 on pay scale of Rs. 26000- 
r 	 / 

Rs.480.00 with ten advance increments at Rs. 340.00 as basic. 

Promoted to S.L.A. Cr-Il (3) w.e.f. 01.02.1981 at the pay scale of Rs. 380.00 

- Rs.640.00 vide G.M. dt. 01.03.1982 02.07.1982 and 30.08.1982 (As per 

Velluri/ Varadarajen Committee Report), 

Promoted to J.T.A. Gr.-lll(1) in the pay scale of Rs. 425.00 700.00 w.e.f 

01.02.1982 vide G.M. dt. 30.04.1984 and finally w.e.f 01.02.1 981 vide 

0.M.nos.14.07.1991 05.11.1997 and 17.12.1997( As per OSIR circular). 

Promoted to S.T.A. Gr.-111(2) in the pay scale of Rs. 1640.00- Rs. 2900.00 

w.e.f.01.02.1987 vide G.M. dt. 26.09.1987 under NRAS and finally w.e.f, 

01.02.1986 vide G.M. dt. 17.12.1997( In accordance with CSIR circular). 

Promoted to T.G.(A) Gr.-III(3) in the pay scale of Rs.2000.00 - 

Rs. 3500.00 w.e.f. 02,11.1991 vide G.M. dt. 05.07.1995(MANAS) and finally 

w.e.f. 01 .02.1991 vide O.M. no. 17.12.1997( In accordance with CSIR 

nimi lrir). 

Promoted to TO. (B) Gr.- 111(4) in the pay scale of Rs. 2200.00- Rs.4000.00 

(Pre-revised)w.e.f. 01.02.1994 vide G.M. dt. 27.11.2000. 

' 

Signature of the appIicanUO3, 

(Respondent No. - 10) 


